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The  grievance of the Applicant 18 that 

ugh his father died on 11.02.2003, and 

mitted several representations before the 

ipetent authority seeking appointment on 

ripassioflate grounds but the Respondents have 
either given the compassionate appointment 

any communication received by him. 

Issue notice to the Respondents requiring 

rn to file their reply as to whether the 

npassionate appointment or any communicatiofl 

s yet been made; 
Ms. U.Das, learned Addl.Standing counsel 

sent in Court accepts notice on behalf of the 

spondents. Thus service is complete. 
lAst the matter on 17th December 2009 

turdI) 
ber (A) 	 • 	Member (J) 



O.A. 250 of 09 

17.12.2009 Mr.Z.Khalid, learned counsel' for 
Applicant prays for an adjournment. Reply,: 

has not been filed by the Respondents. 
Ms.U.Das, learned AddLStanding Counsel 

A/a 	Z, 	 seeks four weeks time to file reply and 
allowed. 

List the matter on 22.1.201 iv 

(Madan Kumar Chaturvedi) 	(Mukesh Kumar Gi.qta) 
Member (A) 	 Member (J) urn! 

:~TT) 22.01.2010 	 Last and final opportunity is 

granted to the respondents to file WnIfen ; - . 
statemnent within four weeks. 

List on 23.2.2010. 

(Madan 
V~e turvedi) 

Me)A) 
(Mukesh. Kr. Gupta) 

Member(J) 

/pg/ 

23.02.2010 	Reply has been filed in COurt.to-. 
day. Vide repify para-7 a categorical 
statement has been made which, is 
reproduced as under.- 

In fact the case of the 
Applicant has been placed 
before the Circle Recruitment 
Committee with similar other 
cases for consideration and 
recommendation as per the 
guidelines and rules provided 
for the scheme. The decision, is 
awaited. ' 

Contd- 

/ 



 e;j 

O.A. No. 250 of 2009 

Contd/- 
23.02.2010 

It is not disputed that 
Applicant has received said reply. On 
the face of it when the matter is 
under consideration and no final 
order has been passed by the 
Respondents till date, we are of the 
opinion that this O.A. is premature. 
Accordingly O.A. is disposed of. 

Liberty is hereby 4ranted to the 
Applicant to take appropriate steps 
on the decision taken by the 
Respondents.. 

Respondents are directed to 
finálise such consideration by passing 
speaking order within a period of two 
months from to-day. 

(Madan Kumar Chaturvedi) (Mukesh ICumar Gupta) 
Mombor (A) 	 Mombor (1) 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH GUWAHATI 

OANO25O/2OO9 

Md. )ahiruddin Ahrned 
APPUCANT 

-VERSUS- 

UNION OF INDIA & OTHERS 
RESPOTNDETNTS 

tI ui** 
INTHMATThROF 
Written statement submitted by the respondents 

• 	•. I) That the respondents have received copy of the O 	have gone through the 

• 	.. sarn 	aiid lyndwstma the 	 oteitoi'is macIt thtTtm. Sae and except, The 

statements, which are specifically admitted herein below, rests may be treated 

as total deniaL The statements, which are not borne on recort?s, are also denied 

and the applicant is put to the strictest proof thereof. 

2) That before goiiig thiog'n the aiio 	paiagiaphs of The OA. The its onde%s 

would Like to give brief history of the case wbieti may be treated as part of the 

1 BRIEF HISTORY OF THE CkS& 	 0 

0 
. 

•0•o 

. 	

The applcanl Md. 3ahimddin Mimed is son of Late Maziiddn Amed 
• 1. who was entployed in the Department of Posts as Sorting Assistant in the 

0000 

. 
. 	

RMS "OH" Division., &crwahaii. On 11.22M  Mazuddin Pthrned died while 

0• 
• 	

working at SRO, North Lakhimpux. The applicant's mother snbtu.itted an 

application on 11.1 1 .200f thong wilh the required proforma in Part-I and Part- 

U and necessac'q testtmomnals fot appoutmet of the applicaut widet 

* compassionate ground 	The applicant and mnormation furnished b) the 

applicant were vex'fted by the Sr Snpdt of RMS "GH" Divison Gnwahatm 

through his inspector and 	orwamded to the office of the Chief ?ostmastei 

Ox ,  

Ge.necat 	Assatn Ctccte on 21. 1.2 21X16 vide No 	13-217(1.7(1 Ahnw4 wth 

00 	 • 



4/ 

• 	information and recommendation in proforma Part-HI. The case ws 

scrutinized by the Circle Office on 8.1 2OO7 and kept for placing before the 

Circle Recruitment Committee, which is duly constituted body to ontitue 

• 	and recommend the cases of compassionate appointment. 
The case of the applicant is now before the Circle Recruiment 

Committee, which will consider the cases including the case of the applicant 

against th 'aai%S abl cot oii omt appomtmt ditg the. e.a 

2007 and 2008 as per provision in the rules and guidelines of the scheme. The 

41 	
decision of the Circle Recruitment Committee is expected soon. 

• 	3) That with regard to the statement made in paragraph I the Ok  the 

• . 	
respondents beg, to state that the case of the applicant is under active 

• OI' 	 cousideiMioii tot aprumvmenA oi . tvintpaSS11011-ate g?o\m. The detisioii of. tht 

Circle Recruitment Committee is pending. 

• . 	4) That with regard to the statement made in paragraphs 2 and 3 of the OA., the 

resporic%ents beg Avufftr no comment 

That with reitd to the stateinen.t made in paragraphs 4..1to 4A of the OA_ the 

respondents beg to s*wtht that the statements, which are not borne cm 'recoTds 

• 	. 	•: 	are denied. 	. 	. 
That with regard to the statement made in paragraphs 4.5 and 4.6 of the OA, 

the respondents beg to state that the case of the applicant for appointment on. 

compassionate ground is under consideration• 

That with regard to the stalemeni made in paragraphs 47 to 4 i ) of the OA, 

the respondents beg to stbn.'tit that it is not a fact that the respondents have not 

• . cdnsidored the base of the appicant for compassionate appointment 	fact 

the case of the applicant has been placed befQme the Cuxie Recmnttnieu I' 
Committee with similar other cases for consideration and recommendation a 

pc the guidelines awl cnles provided fcmt the seheme The decision is awaited 
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8) That with regard to the statement made in paragraph 4.11 of the OA, the 

respondents beg to submit that the vacancy for compassionate appointment is 

derived at 5 % of the vacancies for direct recruitment quota. The statement of 

the  applicant that there are good numbers of vacancies and he can be 

• appointed against any one of them is not based on record. 

That with regard to the statement made in paragraphs 4.12, 5.1 and 5.2 of the 

OA, the respondents while denying the  statement made therein beg to submit 

that :ses of compassionate appointment are placed before the Circle 

RT\itrntt Comrntttt a the. ation oc ta*lv"atl'on and  

documents. Applications, which are found complete in all respect and 

yenned, are only eon sideced by the Circle Recruitknent Committee. The 

application of the applicant was found complete and verified by the circle 

'offict on 26.12.243'6 as all tht n donmnts ha 1oten 'Submitttd y 

the applicant only on 17.11.2006 and now under consideration before the 

Circle Recruitment Committee. 
Copies of the declaration received from the 

applicant, biothei and sisAw are airneed 1fteTewlth 

and marked as Aimexure- 1ies.  

9) That -wiTh regard to The statement made iii paragrapris € and 
PJ  of the ON The 

• respondents beg, to offer no com.merit. 

• 10) 	That wiTh regard to The statement made in paragraphs % to 9 olthe OA, 

the respondents beg to snbmit that the case of the applicant for appou.i.tuieiit 
on compassionate gronnd is nnder consideration by The Circle Recrulirnent 

Committee. 

H) 	That in view of the above facts and circumstances of the case and the 

snbmissions made by the respondents it is prayed that the Hon'ble Tribuna' 

may be pleased pass orderlorders as your tordships deem fit and proper. 
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VERIFICATION 

I Shci R. K. Basatac'y, aged about 54 'jeacs so of Late Shabha Ram 

Basumalary at present working as Assistant Director Vigilance) O/o the 

Chief Postmaster General, Assam Circle, Guwahati-78 100 1,who is taking 

steps in this case, being du'y authorized by the Competent authothy and 

competent to sign this verification for all respondents, do hereby soemnfy 

affirm and state that the statement made in paragrapi 

-h it 	 aretrue 

to my know'iedge and belief, those made in paragraph 

being matter of records, are 

tiut to my infoimMioii ti4 theit ftom and the iest are nw humble 

submission before this Humble Tribunal. 1 have not suppressed any material 

fact. 

And I sign this vmlficatim this 23jay of lebniary 2010 at 

' - J 
DPQNENT 
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DEPARTMENT OF POSTS, 1DIA 	00 	6OE 2006 

	

OFFiCE OF THE SR SUPDT RMS 'GH' ON 13 	CIrce
Ohati. 

GU WA HA 71 781001 	 f  postmastet G 

To, 
'The .APMG (Staff) 

	

Assam Circk 	. 	. 
Guwahati - 781001 

No :- 6-2/ 71  17/ J Ahrned 	 Dated at Guwahati the 2112-2006 

Sub:- Recruitment under Relaxation of 
- normal Recruitment Rules - case of Shri 

3ahiruddin Ahmed sf0  late A U Ahmed,. Ex 
SA 6CR, SRO NL. 

4 copies of synopsis Part-I, Part-Il, Part-Ill and check list (Annexure "A") each in 
r/o Shn Jahiruddin Ahmed s/c late A U Ahmed, Ex SA BCR, SRO NL are forwarded 
herewith for favour of kind necessary action. 

The following documents are also enclosed :- 

Attested copy of the certificates on educational qualiflcation 
,, 	,, ,, ,, employment exchange card. 
,, 	,, ,, ,, death certificate of the Ex - official 

,, ,, ,, Annual income certificate 
• 	 5. 	,, ,, ,, landed property certificate 

Wntten statement of the widow for appointment of her son 
,, 	,, Md Kamal Uddin Ahmed, B/o the applicant. 

,, 	,, 	,, Miss Rezina Ahmed Sister of the applicant. 
Undertaking -frorif the applicant that he will look after the family having all 

• 	 dependents of the deceased official. 

Enclo:- as above 

	

S'rn 	erintendent 
RIWS 'GH"Dn., Guwafiat! —1 

AA 

101 
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To, 

• 	 The Senior Superintendent 
RMS Guwahati Division 
Guwahati. 

• 	 Dated : Guwahali the 17th Nov 2006 

• 	Sir, 
• 	 Respectfully I beg to state that if I have been appointed in any 

cadre under your kind juridiction under relaxation of normal rules I shall 
look after all the dependents of the deceased official failing which the 
department can take action against me as per existing rules. 

With regards. 

• 	 Yours faithfully, 

• 	 •t&L 3J4  

S/or .Late Afazuddin Ahme.d. 
• 	• 	• Ex. HSG-II, SRO North Lakhimpur.  

Vii1- Japorigog, • Krishnanagar 
P.O- Japorigog, Guwahati-5 
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To, 

The Senior Superintendent 
RMS Guwahati Division 
Guwahati. 

Dated: Guwahati the 17th Nov 2006 

Respected Sir, 
Respectfully I beg to state that if your kindness cause appoint-

ment of my elder/younger brother Md. Jahiruddin Ahmed in any cadre in 
your department I will not claim in any means. This may be treated as my 
declaration in favour of him. 

Yours faithfully, 

	

LLL 	. 

vOO/H 17H Ti  go 
$16 Late Afazuddin Ahmed 

Ex. HSG-ll, SRO North Lakhirnpur 
Viii- Japorigog, Krishnanagar 
P.O.- Japorigog, Guwahati-5 
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To, 

The Senior Superintendent 
RMS Guwahati Division 
Guwaháti. 

Dated: Guwahati the 17th Nov 2006 

Respected Sir, 
Respectfully I beg to state that if your kindness cause appoint-

ment of my elder/younger brother Md. Jahiruddin Ahmed in any cadre in 
your department I will not claim in any means. This may be treated as my 
declaration in favour of him. 

Yours faithfully, 

jv( 

£ 7 F'? 4 ñ 
(IQ Late Afazuddin Ahmeçi' 

Ex. HSG-ll, SRO North Lakhirnpur 
Viii- Japorigog, Krishnanagar 
P.O.- Japorigog, Guwahati-5 



To,, 

-9 - 

The Senior Superintendent 
RMS Guwahati Division 
Guwahati. 

cktQ S AN rft)cU R E- c. 

Dated: Guwahati the 17th Nov 2006 

Stib. : Pray for appointment under relaxation Nornial Rule. 

Respected Sir, 
With due respect and humble submission I beg to state the following few 

lines for your kind and sympathetic consideration and necessary action. 

That Sir, my husband Late Afazuddin Ahmed, Ex HSG-II, while on service 
expired on 11-02-2003 leaving behind me with three school going children. 

That Sir, after his pre-matured death it becomes too difticuit to run my fam-
ily with a little amount in the name of family pension. 

That Sir, by the grace of God and for your good wishes my son Jahiruddin 
Alimed now becomes matured to be appointed in any cadre under your kind juridiction. 

Under the circumstances stated above I pray your kindness to cause his ap-
pointment in any cadre under existing relaxation of normal rules and for this act of 
your graciousness I shall ever remain grateful to you. 

Yours faithfully, 

Copy enclosed 
Attested copies of the Educational 
Certificates. 
Attested copies of Employment Ex-
change Card. 
Attested copies of Death Certificate. 
Attested copies of Annual Income 
Certificate. 
Attested copies of Landed Properti 
Certificate. 
No Objection declaration of other 
child. 
Undertaking applicant. 

,c 
(Eii puk,,9 44!tYtD) 

W/o Late Afazuddin Ahmecl: 
Ex. HSG-II, SRO North Lakhimpur 

Viii- Japorigog, Krishnanagar 
P.O.- Japorigog, Guwahati-5 



IN ThECBTPL AINISTF11VE TBIL3JNAL: WWI4I-LATI BE3Q-1 

GJWAHATI : 

Centr& Admnistrath/TribLfla I 
Vfl 	V4Rf I 

ko. A. NC.____ 	/09 

21 NOV 2009 
Md. Jahiruddin Ahrned 	... 	 Applicant 

Guwahat Be rfth 	I 
- ye rus-  

Union of India & ors 	.. 	
Respondents 

I N D E X 

LarlIculars 

1. 	petition with verification 

2 Annexure 	Al 

30 AflnexUle-A2 

4 Anne xure-A3 

5 Annexu re-A4 

Ann exu re-A5 

70 	Annexure-B 

pagj 

I tc 7 

8 

9 

10 

11 

12 

13 

Filed by : 

,~ - ~,-"k 
AdvOC ate 



IN THE CENTRAL At14INISTMTIVE THI8JNAL ; WWAHATI BB'H: 
P I I TI? 	Li 	 - uu_vvqirz_i. ; 

/ 

21 NOV 2309 	
\ 

I. 

Guwahati Bench ' 

0. A. NO._ _JO9 

Md. Jahiruddin hmed ... Applicant 

- versus 

Union of India & ors 	.. Respondents 

SYNOPSI 

The Synopsis of the above-noted .A *  are as follows : 

The applicant's father Md. iAfazuddin Ahined worked 

as Sorting Assistant under H.R.O. R.M.S. 'GH' Division, 

North Lakhirnpur and he •ded on 11.22003 leaving behind 

the applicant, his mother and one brother and one sister. 

The applicant's mother Begum Rifia Ahrned applied for 

a ,job for the applicant so that they can live peacefully 

without facing any hardship. On 8.4.2003 the applicant's 

mother applied before the respondent, but no action 

has/was taken. There-after the applicant submitted 

:EpresentatiOfl before the authorities on 20.5 9 2005, 

17.11. 2006, 2.8.2008 and 9.10.2009. Although several 

selection was held by the authorities from 2003 to 2009, 

the case of the applicant was not examined and put up 

in the meeting for consideration for compassionate 

round. 

Hence the applicant submits the O.A.  and prays 

that his case may be considered and the authorities may 

be directed to consider the case of the applicant for 

appointment in any job under the respondents. 



' I  

BEFORE ThE CTFAL AUWINISTRATIVE TIBJNAL : 
QJWA}-LATI BENO-! : GJWAHATI. 

Central  
- 

21 N0V2U09  

6uwaheli Bench 

O • A. NO2'JO9 

Md0  Jahiruddin Ahmed 

- versus - 

Union of India & ors 

Applicant 

Res pcndents 

LIST OF -DATES 

11.22003 : AppliCafltS father died. 

8.42003 : Applicaflt.SUbmitted representation by 

his mother Q  

20 0 7 0 2005 : Another representation filed by applicant 

and his mother. 

l7lI,2OO6 

2,8.2008 	Applicant filed repçesentatiofl but no 

9102009 	action has been taken by the authqrity0 

AppliC3flt prays for consideration of his 

prayer by the Authority. 

Advocate, Ilk 
25. 11.2009 

12 



IN THE CSTPAL IUrnNISTBATIVETRIBJNAL : W1MI-TI BB'Q-{: 
GUWAATI; 

Ij 

entralAdministrativeTribunal  
eMg 

27 NOV2009 

Guwahatj Bench 
ftizq 

( An application under section 19 of 

the Central Administrative Tribuaal Act) 

0 .A. N0._3- 5 _/09 

Md. Jahixuddin Ahmed, 

Son of Late Afazuddin kmed, 

a resident of Japorigog (Krishna 

Ngar), DiSpur, GuWahati-5, 

District Kamrup, Assarn, 

Applicant 

- versus — 

UniOn of India, 

represented by the Secretary to 

the Govt.of Indi lhi 
YoO 

The Chief Post Master General, 

Assan Circle, Meghdoot Bhawan j, 

Guwahati-1. 

The Senior Supdt.of post Offices, 

R.M.S. 'GH' DiviSiop, Guwahati-1, 

District Karnrup, Assam, 

Respondents 

contd .. 2 



':( 2 ):- 

refltr&AiSttWeTTt 	
Particulars of the Order against which 

I 	iifr 	T4ET 	the application is made : 

21 NOV 2009 	Subject in brief : Nonconsideration of 

t Guwaha'ti Bench 	 applicant's appointment 

on compassionate ground. 

Jurisdiction of the Tribunal : 

The petitioner declares that the subject matter 

against which he wants redressal is within the 

jurisdiction of this Tribunal as the petitioner 

and the main respondents against whom relief 

is sought are within the jurisdi :tion of this 

HOn'ble Tribunal. 

Limitati 	: 

The applicant further declares that application 

is within the limitation prescribed under section 

21 of the Central Administrative Tribunal Act. 

Facts of the Case : 

4.1 	The applicant's father Md. Afazuddin 

Ahmed worked as Sorting Assistant in the office 

of the H.R.O. (Mails) GH Division, North 

Lakhimpur ad died on 11.2.2003 while he ws 

in service. 

4.2 	That the applicant's father died leaving 

behind his wife Begum Rufia Ahrned, two school 

	

Zkf\ U114 	 coritd •.. 3 
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,entral AdmirthtratiVeThb'JneI 
TR9 I  

27 Nov2009 

Guweha(i Bench 
TT? 	1 

gcing sons and one dau ghter at the time of 

his death. 

40 3 That the applicant begs to state that at 

the death of his father, the only income source 

has been stopped and the meagre service benefit 

received by the family of the deceased Afazuddin 

Ahmed is not sufficient to maintain them properly. 

4.4 That the applicant begs to state that the 

applicant and his mother and brother and sister 

isfunning in acute financial hardship even the 

daughter is yet to be given marriage for want 

of money. 

4.5 That the wi fe of the deceased Afa zuddi n 

Ahmed applied for a job for his son Md.Jahiruddin 

Ahmed who has passed the Higher Secondary Exami-. 

nation in any category but nothing has been done 

to consider the case of her son. 

4.6 That the applicant also submitted several 

representativo before the authorities for appoint-

ing him in any job on compassionate ground under 

relaxation of normal recruitment rules, but his 

prayer has not been considered by the authorities. 

(Copies of the representation submitted by 

the applicant is enclosed herewith as 

I, 0J42Jt uAL hJ 
	Annexure- Al to A5 . 

contd ..4 
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Vi NOV 2009  

Guwahati BeCh 
pr  

4.7 That the applicant begs to state that from 

the year 2003 to this date several selection has 

been held and a considerable number of vacancies 

has been filled up by considering the cases on 

compassionate ground, but the case of the petitioner/ 

applicant has not been oonsidered as yet. 

4.8 That the applicant begs to state that natural 

justice dematds that the applicant 1 s case also be 

considered along with the persons o was appointed 

on compassionate ground. 

4.9 That the applicant begs to state that at the 

death of his father the only source of livelihood 

of the applicant's family has been stopped and as 

per the provisions of the welfare measure of the 

respondents' department the applicant is entitled 

to get a job on compassionate ground like other 

cases of the Department. 

4,10 That the applicant has passed the Higher 

Secondary Examination and he is competent and 

qualified to be appointed in a job in the respon-. 

dents' Department. 

(Copy of certificate enclosed as Annexure—B). 

4.11 That the applicant begs to state that there 

are good rimber of vacancies viierein the applicant 

ftL ZJ4&q 
ccntd ... 5 
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can be appointed. The respondents di ring the 

pendency of the applicant's case appointed 

several persons on compassionate ground. 

4.12 That the petitioner begs to state that 

the respondents acted illegally and arbitrarily 

by appointing persons on compassionate ground 

who applied later than the applicant. 

5 6 	G1UND FOR RELIEF WE TN LEGAL PRO/I S1a4 : 

51 1 The act of the respondents (not appointing 

the applicant on compassionate ground) violates 

the rights under ArtiCle 16 of the Constitution 

of India. 

5.2 That the act of the respondents appointing 

a person on compassionate ground which came up 

much later than the case of the applicant is 

against the principle of natural justice and 

the applicant has a right to get preference as 

he applied much earlier. 

DETAILS OF BEMEDI ES EJ3 STER: 

The applicant declares that he availed of all 

the remedies available to him under the relevant 

rules. 

MATTER NOT PB'DING BE1VRE ANY OTHER OOLJ RT : 

The applicant declares that the matter regarding 

- 3oJt tW 
contd .. 6 



FCentralistratiVeTr UflaI  i 

21 NOV 2009 

Guwahati Bench 

L 
•. 	6 ):- 

the appointnent of thea applicant on a Compa-

ssionate ground has not been made to any other 

Court of law or any other authcrity or any Bench 

of the Tribunal. The applicant declares that the 

present petition is specifically for appointment 

cn compassionate grounds. 

8. 	RELIEF SXGHT : 

The respondents may be directed to appoint the 

applicant in any post on compassionate grounds 

relaxing the normal rules of recruitment. 

91 	INTERIM ORDER IF PRAYED FOR: 

No interim orddr is prayed for. 

10. Particulare of the Bank Draft in respect of 

application fee : 

No of I.P.O. : 	6r 
Name of issuing post office- (awahati G.P.O. 

Date of issue of Postal Order : 

Post office at which payable : Giwahati G.P.O. 

LI. LIST OF E4QJRES : 

jj.1 Copy of application dated 8.4.03 praying 

for appointment on cornpassionae ground. 

contd a.. 7 
(1&kJL uU-t.. IkI 



2. 1 NQ\I 2009 

I. 	

-:( '7 ):- 

11.2 Copy of another representation for appointment 

dated 20.5.2005. 

11.3 Copy of certificate of educational qualification. 

1194 Copy of anothe.r representation dated 17.11.2006 

11.5 Copy of an appa1 dated 2.8.2008. 

11.6 Copy of appeal dated 9910.2009. 

VERIFICATION 

I, Md. Jahiruddin A1ied, son of Late Afazuddin aimed, 
aged about 2'-i years, by religion Mohammadan, resident 

of Japorigog (Krishna Nagar) P.S.Dispur in the district 

of Kamrup, Assam do hereby solemnly affirm and verify 

that the statements made in paragraphs 4.1 to 4911 are 

true to my knowledge and information and those made in 

paragraph 4.12 are believe to be true on legal advice 

and I have not Suppressed any inatr1a1 facts and I sin 
this Verification on this 16"day of NOvember, 2009 

at Guwahati. 

'U. 	1 WjA 
SIGNATURE 
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To 
The Senior Supetdt 
RMS GHDjvision, Guwajiati 
Dated Guwahaj the 20th July 2005. 

Sub: Prayer for a 
rule. 	ppointment on Compansonate ground under relaxation normal 

Respected Sir, 

With 
due respect and humble submission I would like to draw your kind attention 

to my earlier application submitted through the HRO (Mails) Guwahati 
Ofl 8-4-2003 on the subject noted above where I prayed your good will to appoint my son 

Md. Jahir Uddjn Ahmed under relaxation rule. 

That Sir, since then I 
was in hope that you will use your good offices to give me 

a job to enable me to meet the day to day expenthes to feed my family members in these days of hardships 
I, 

therefore, once again would like to request your kindness to consider my pray 
and appoint my son in any cadre under your department and for this I shall ever remain grateful to you. 	 act of graciousn5  

Yours faiuthfully 

I. Pass certificate of H.S.S. 2. Employ 	Exchange Card: 
(Begum Rufla Ahmed) 
W/o Late A.U. Ahmed 

'I (9 Ex- SRO, RMS Gil Division 
North Lakhimpur, - 

Vili 
- Ktishna nagar, 

(South Path) 
P.O. :Dispur, Guwajaj -5 

Ceñ 

4 



j 	
LTiW 	I 

T611• 	. 	
. 27 Nov2oo9ksita.J; 

; 	. . 	 . 	 . 	Guwahat Bencti 1' 
The Senior Superintendent 	 oij 
RMS Cuwahati Diision 

' 	 :' 	 . 	 • 	 . 

u'içahati 
Dated : Guwahati the 17th Nov 2006 

Sub. : Prty for apiointment under relaatiOn Normal Rule. 

Respected Sn, 
With due lespect and humble submission I beg to state the following few 

lines for; your kind and sympathetic consideration and necessaty action 

['hal sir, my husband Laic Afiiuddin Alimed Ex HSG-f I while on set vice 
xied on 11-02-2003 leaving behind me with (hi-ce school going children. 

'['hat Sir, after his pre-matured death it becomes too difficult to run my fain-
ily with a little amount in the narnc of finily pension 

That Sir, by the grace of God ahd for your good wishes my son Jahiruddin 
Ahmednow becomes matured to be appointed in any cadi e under your kind jundiction 

Undet the circumstances stated above I pray your kindness to cause his ap- 
pointmeñt in any cadre under existing i'claxation of normal rules and for this act of 
our graciousness I shall ever remain grateful to you. 

Yours faitlilully, 

soV 6Z4 
Copy enclosed 

Attested copies of the Educational 
Certificates. 
Attested copies of Employment Ex-
bhange'Card. 

. Attested copies of Death 'Certificate. 
Attested copies of Annual Income 
Certificate: 

5 	Attested copies. of Landed Properti 
.Certificate. 

6. 'NOO ctiondectaratioii of other 
child.. 

7 	Undertaking applicant 

W/o 1..,ate Alazuddin Ahmed. 
Ex. i-ESG-Ii, SRO North Lakhimpur 

Viii- Japorigog, Krishnanagar 
P.O.- Japorigdg, Guwahati-5 



* Jo, 
The Chief Postmaster General (Staff) 
Assarn Circle, Mcghdoot Bhawan, 
Guwahati —781001. 

Centqdmir'• . 

thr4 

27 NO" 

Guv ,ahai Bench 

4 

Sub:- Prayer for appointment on compassionate ground under selection of nonnal 
recruitment rules. 

With kind reference to the subject cited above, I beg to state the following few lines 

for favour of your kind consideration and sympathetic action. 

That Sir, my father Md. Afazuddin Ahmed expired on 11-02-2003 while in service 

as sorting Assistant in the office of HRO (Mails) RMS, GEL' Division, Guwahati leaving 

behind him my mother and 3 (three ) dependent children comprising of I (one ) unmarried 

dependent daughter and 2 (two) son including me. 

That Sir, after the death of my father, there is neither any income source nor any 

employed person in our family. 

That Sir, the little amount paid to my mother in the name of family pnsion is not 

enough to meet the expenditure incurred in connection with treatment of my ailing mother, 

school going brother and sister in addition to other day to day obligatomy expenses. 

That Sir, my mother, Mrs. Rufia Ahmed requested your honour through proper 

channel vide representation dtd. 08-04-03, 20-07-05, 18-02-06 and dated 17-11-06 to 

provide ajob for me under your kind disposal but reply is received till this date. 

That Sir, being the state of paucity and financial destitution as stated above, I could 

not continue further my studies and remained unemployed after passing the Higher 

Secondary Final Examination. 

• .. . . I therefore, once again pray that your honour would be kind enough to provide me a 

'job in S •. cadre survival of our family and oblige thereby. 

Yours faithfully, 

/ U 

Sf0 - Lt Afazuruddin Ahmed 
x. - IISG- II, SA, HRO (Mails) 

',: ,• 	 ' 	. . 	RMS GIIwRhat Division. 
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